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THE JAMMU AND KASHMIR B BA GHULAM SHAH 4 BADSHAH UNIVERSITY /ACT, 2002. 

Act No. XVI of 2002. 
I 

[Received the assent of the Coverpor on 21st April, 2002 
and published in the Government ~ h z e t t e  dated 23rd April, 
2002). I 

I 
I 

An Act to provide for the establishment of a residential and 
technical university in the State of Jambu and Kashmir to offer 
scientific and technical education as also to lusefuliy utilize the surplus 
frnance of Baba Ghutam Shah Tmst for matter connected therewith. 

Be it enacted by the Jammu and Ka.$hmir State Legislature in 
the Fifty-third Year of the Republic of bdia as follows :- 

1. Short title and commencement.+(l) This Act may be 
called the Jamrnu and Kashmir Baba Ghulanh Shah Eadshah University 
Act, 2002. 

(2) It shall come into force on such5 Bate as the Government 
may, by notification in the Government Gtszette, appoint. 

. (3) Seat of the University shall be at &Ioradpur Rajouri or such 
other place as may be identified by the Government on the 
recommendations of State Wakaf Council. 

2. Definitions.-In this Act, unless the context otherwise 
requires,- 

I (a) "College" means a college maintbined by the University ; 

(b) "Council" means the State Wdkaf Council establish& 
under section 7 of the Jammd and Kashmir Wakafs 
Act, 2001 ; 

(c) *Hall9' means a unit of residence, by whatever name called, 
for students of the University proyided, maintihe$ or 
recognised by it ; 
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(d) "prescribed" means prescribed by Statutes, Ordinances or 
Regulations ; 

(e) "recognisesl institution" means an institution of higher 
learning maintained by the University or started by Council 
or Trust and recognised by, or associated with the 
University ; 

(f) "State" means the State of Jammu and Kashmir ; 

(g) "Ststutes", "Ordinances" and "Regulations" means 
respectively, the Statutes, Ordinances and Regulations of 
the University made under this Act ; 

(h) "Trust" means the Hazrat Baba Ghulam Shah Badshah 
Trust ; 

(i) "University" means Baba Ghulam Shah Badshah University. 

3. The University.-The First Chancellor and the first Vice- 
Chancellor of the University, the Executive Council and the Academic 
Council and all persons who may hereafter bemme such officers, 
so long as they continue to hold such offices are hereby constituted 
a body corporate by the name of "Baba Ghulm Shah Badshah 
University9'. 

4. Objects.-The objtxts ofthe University shall be to diskmimate 
and advance knowkdge, wisdom and understandng, and to o m r  
scientific a d  technical education of the highest standards by teaching 
and research and by the example and influence of its mrporate life. 

5. Powers of the Universify-The University shall have the 
foilowing powers, namely :- 

(1) to provide for instruction including the method of 
carrespondmce courses in such branches of learning as the 
University may from time to time determine, and to make 
provision for research, for the advancement and dissemination 
of knowledge and for offering scientific and technical 
edueatioa of the highest Handards ; 



(2) to confer honorary degrees or qther academic distinctions 
in the manner laid down in the' Statutes ; 

(3) to create such teaching, adminisbtive and other posts as 
the University may deem necesdry, from time to time and 
to make appointments thereto ; 

(4) to appoint or recognise persons Ls Professors, Readers or 
Lecturers or otherwise as teachers of the University ; 

(5) to institute an award, Feilowshipsb Scholarships, Exhibitions 
and prizes ; I 

I 

(6) to establish and maintain colleges and Halls, to recognise 
guide, supervise and control Halls btarted by Council or Trust 
and to withdraw any such recognition ; 

(7) to regulate and enforce discipline among students and 
employees of the University and; to take such disciplinary 
measures in this regard as may1 be deemed necessary ; 

(8) to make arrangements for prodoting health and general 
welfare of students and employes of the University ; 

(9) to determine and provide for examinations for admission into 
the University ; 

(10) to recognise for any purpose, either in whole or in part any 
institution started and maintained /by Council on terms and 
conditions as may, from time to dme, be prescribed and to 
withdraw such recognition ; I 

(1 1) to co-operate with any other Universky, authority or association 
or any other public or private body having in view the 
promotion of purposes and objectk similar to those for the 
University for such purposes as mqy be agreed upon on such 
terms and conditions, as may, ifrorn time to time, be 
prescribed ; i 

(12) to enter into any agreement for 1 the incorporation in the 
University or any other institutio3 and for taking over its 



rights, properties and liabilities and for any other purpose not 
repugnant to this Act ; 

(13) to d e d  and receive payment of such fees and other 
charges as may be prescribed, from time to time ; 

(14) to receive donations and to acquire, ho)d and manage any 
property movable or immovable including trust or endowed 
property for the purposes or objects of the University, 
and to invest hnds in such manner as the University 
thinks fit ; 

(15) to make provision for research and advisory services, and 
for that purpose to enter into such arrangements with other 
institutions of bodies as the University may deem 
neotssary; 

(16) to provide for the printing, production and publication of 
research and other work which may be issued by the 
University ; 

(17) to borrow, with the approval of Council on security of the 
University property, money for the purposes of the 
University ; 

(18) to do all such things as may be necessary incidental or 
conducive to the attainment of all or any of the objects of 
University. 

6. University open to all ckrsses, castes and cmds.-The 
University shall be open to ali perslons of either sex and of whatever, 
race, creed, caste or class. 

7. Jurfsdiction of the University-The territorial jurisdiction 
and the responsibility of the University shall extend to the entire State 
of Jarnmu and Kashmir. 

8. Ofleers of the Univetsiw-(I) The Chief Miister of 
tbe State shall by virtue of his office be the -- Chancellur of the 
University. 



(2) The Chanceilor, shall, if present, j preside at convocation of 
the University for conferring degrees. i 

(3) There shall be a Vice-Chancellot appointed in the manner 
prescribed by the Statutes who shall beetfie Principal Executive and 
Academic Offiser of the University and ek officio Chairman, of the 
Executive Council, Academic Council and 1Finane.e Committee and he 
shall, in the absence of the Chancellor preside at any m~lvacation 
for conferring degrees. 

i 

(4) There shall be a Dean for each School of Study who shall 
be appointed in such manner and with suck powers and duties as 
may be prescribed by the Statutes. 

(5) There shall be a Registrar who! shall act as Secretary of 
the Executive Ccrun~il *?d the Academia C~uncil and he shall be 
appointed in such manner and with such 'powers and duties as may 
be prescribed by the Statutes. i 

! 

(6) There shall be a Finance Officer, who shall be the Secretary 
of the Finance Committee and exercise :such powers and perform 
such duties as may be prescribed by tqe Statutes. 

(7) There shall be such other officers as provided for in the 
Statutes. 

9. Authorities of the University.aThe authorities of the 
University shall be the Council, Trust, the: Executive Council, the 
Academic Council, the Schools of Studies. thc Finance Committee 
and suck other authorities i is may be rfieclercd by the Statutes to 
be authorities of the University. 

! 

10. Council.--(1) The Council shall be the supreme authority 
of the University. I 

(2) The Council shall have the power to review h e  acts af the 
Executive Council and the Academic Council (save when these 
authorities have acted in accordance withithe powers conferred upon 
them under this Act, thc Statutes or the ~$inmces)  and shall exercise 

I 
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1 2 

i 

i 



all the powers of the University not otherwis provided for by this 
Act or the Statutes. 

1 1  Trust.-The Trust shali, subject to direction, control and 
superintendence of the Council have the powers of the Council for 
purposes of carrying the objects of this Act. 

12. The Executive Council.-(1) The Executive Council rM1 
consist of the following members, namely :- 

(i) the Vice-Chancellor of the University ; 

(ii) the Vice-Chancellor of the university of Jammu ; 

(iii) the Vice-Chancellor of the University of Kashmir ; 

(iv) we Dean of Students, ex officio ; 

(v) not more than two Deans of Schools of Studies, by rotation 
according to seniority ; 

(vi) not more than two Principals of Colleges ; I 
(vii) three persons, none of whom shall be an employee of the 

University or an institution recognised by, or associated with, 
the University nominated by Chancellor. 

(2) The members of the Executive Council r e & d  to in item 
(v) and (vi) shall hold office for a term of three y m .  

(3) The members referred to in item (vii) shall hold offiicc for 
a term of three years. 

(4) The term of office of the members of Executive Council 
shall commence from the date of election, nominatioa or appoi-, 
as the case may be. & 

(5) Four members of the Executive Council &all f m  the 
quorum. 



(6) The Executive Council shall bej the executive body of the 
University, and its constitution and the I t e m  of the office of i ts 
members, other than ex officio members,/ shall be prescribed by the 
Statutes. . I 

(7) It shall be incharge of tbe general management 
and administration (including the reverlue and property) of the 

-- i University. I 

13. The Academic Council.-(1) 4 e  Academic Council shall 
be the academic body of the University, qnd its constitution and the 
terms of office of its members, other t W  ex officio members, shall 
be prescribed by the Statutes. 

(2) The Academic Council shall, subject to the provisions of this 
Act, the Statutes and the Ordinances have the control and general 
regulation and be responsible for the mdjntenance of standards of 
instruction, education and examination witqin the University and shall 
exercise such other powers and perfonn puch other duties as may 
be conferred or imposed upon it by the I Statutes. 

14. The Academic Advisory Commfttee.--(1) There shall be 
constituted an Academic Advisory Committee of the University which 
4 shall advise generally on the planning !and development of the 

University' and keep under review the s+ndard of education and 
,, research in the University. 

/' I 

(2) The Committee shall consist ofr 

(a) not more than seven persons of hi& academic standing who 
shall be appointed in such manner\as may be prescribed by 
the Statutes ; 

(b) the Vice-Chancellor ; 
\ 

i (c) the Secretary to Govemment, High4r Education Department, 
& officio ; and 

i 

(d) tbD Secdary to Governmentt, da j  and aduqaf Mairs  
hp-t. i 

I 
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(3) The Chancellor may determine a date with effed from 
which the Academic Advisory Committee shall stand dissolved. 

IS. Statutes.-Subject to the provisions of this Act the Statutes 
- may provide for all or any of the following matters, namely :- 

(a) The constitution, powers and duties of the authorities and 
other bodies of the University except Council and Trust, the 

. . qualifications and disqualifications for membership of such 
autharities and othkr bodies, appointment and removal of 
members thereof and other matters connected therewith ; 

. @) the appointment, powers and duties df the oficers of the 
University ; 

.I 
(c) the appointment, pwers  and conditions of service a d  

powers and duties of the employees of the University ; 

.(d) the terms and conditions under which institutions may be 
associated with the University ; 

(e) the administration of the University, the establishment and - 

abolition of the colleges, institutions and Halls, the grant and 
withdrawal of recognition to institutions, the institutions o f .  
Fellowships, Awards and the like, the conferment of degrees 
and other academic distinctions and the grant of diplomas 
and certificates ; 

(f) the giving of religious instruction ; 

(g) any other matter which is necessary fbr t&e prow.  a d  
e M v e  management and conduct of the aflbh of the 

- University and which by this Act is to be or may be provided 
by the Statutes. \ 

, 

16. Statutes Itow made.-(1) The first Statutes are rhwe m;c , 

out in the schedule. 

(2) The Executive Council may, from tirne to ti* make new 
or a d d i t i d  statutes or may amend or ,~~fhc-sta&tw in m0 c -- ,c . T &  

:\ - ' . 



manner hereafter in this section provided : 
i 

Provided that Executive Council shall not ma!.e any Statute or 
any amendment of the Statute affecting the status, powers or 
constitution of any existing authority bf the University until such 
authority has been given an opportunity of expressing an opinion on 
the proposal and any opinion so exprqsed shall be in writing and 
shall be considered by the Executive council : 

Provided further that no Statute sh/lll be made by the Executive 
Council affecting the discipline of 'students and standards of 
instruction, education and examination bcept after consultation with 
the Academic Council. I 

17. 0rdjnance.-(I) Subject to tbe provisions of this Act and 
the Statutes, the Ordinances may provide1 for all or any of the following 
matters, namely :- 

(a) the admission of the students,! the course of study and the 
fees therefor, the qualifications pertaining to degrees, 
diplomas, certificates and other academic distinctions, the 
conditions for grant of ~ e l l o d h i ~ s ,  Awards and the like ; 

I 

(b) the conduct of examinations, including the terms of office 
and appointment of examiners Ud the conditions of residence 
of students and their general idiscipline ; 

(c) the management of colleges and institutions maintained by 
the University ; 1 
I 

(d) any other matter which by tiis Act or the Statutes is to 
be or may be provided by the Ordinances. 

(2) The first Ordinances shall be made by the Vice-Chancellor 
with the previous approval of the Coulcil and the Ordinances made 
may be amended, repealed or added to !at any time by the Executive 
Council in the manner prescribed by khe Statutes. 

18. Regulations.-The authoritied . of the University may make 
the regulatioh for the conduct of thdr own business and that of 

i 



the Committees appointed by them and not provided for by this Act, 
the Statutes or the Ordinances in the manner prescribed by the 
Statutes. 

19. Colleges.--The Colleges shall be such, as may, after the 
commencement of this Act, be started by the Councif or Trust and 
recognised by the Executive Council in accordance with this Act. 

20. Annual Reports.-(j) The annual report ef the University 
shall be prepared under the direction of the Executive Council and 
shaU be submitted to Council on or before such date as m y  be 
prescribed by the Statutes and shsrfl be considered by the Council 
at its budget meeting. 

(2) The Cou~cil may communicate its comments thereon to the 
Executive Council. 

2 1. General Find.--The University shall have a G d  Fund 
set up by Council in the name of the University and operated by 
the University to which shalt be credited- 

(i) mpees fifteen crore as a one h e  capital grant to be madt by 
Trust fi>r meeting the mn-recurring cost of the University ; 

(ii) rupees two crore to be annually contributed by Tmst ; I 
(iii) its income relating the fee and endowments ; 

(iv) contribution or grants which may be* made by the 
Gmenunent ; 

(v) contributions or grants which may be made. by the 
Council ; and 

(vi) other contributions or grants. 

22. Audit o f  Accounts.--(i) The accounts of the UnivtKsie 
shall, once at least in every year and at intervals of not more than 
fifteen mqnths be audited by the Chartered Accountants of the 
University. 



(2) A copy of the accounts when audit4 together with the audit 
report shall be submitted by the Registrar, 4 the Chancellor, to the 
Trust and to the Council. 

23. Disputes as to constitution of UMversity Authorities and 
Bodies.-If any question arises whether any person has been duly 
elected or appointed as, or is entitled to be a inember of any authority 
or other body of the University, the matter ishall be referred to the 
Chancellor whose decision thereon shall be/ final. 

i 
24. Constitution of Committees.--Whqre any authority, of the 

University is given power by this Act or h e  Statutes to appoint 
Committees, such Committees shall, savk b otherwise provided, 
consist of members of the authorities concerned and of such other 
persons (if any) as the authority in such dase may think fit. 

25. Filling of Casual Vacancies.-All kasual vacancies among 
the members (other than ex officio membeb) of any authority or 
other body of the University shalt be filled, Cs soon as conveniently 
may be, by the person or body who appoinied, elected or co-opted 
the member whose place has become vhcant and the person 
appointed, elected or co-opted to a casual va$ncy shall be: a member 
of such authority or body for the residue oflthe term for which the 
person whose place he fills would have b+n a member. 

26. Proceedings of the University A~thorities and Bodies 
1 not invalidated by vacancies.-No act of proceedings of any 

authority or other body of the University shall be invalidated merely 
by reason of the existence of a vacancy & vacancies among its 
members. I 

27. Remova! of difficulties.--If any difficulty arises in giving 
effect to the provisions of this Act, Chancellor @y, by order published 
in the Government Gazette, make such prodisioru ~wonsistent 
with the purposes of this Act, as appear to1 it to be necessary or 
expedient for removing the difficulty : 1 

I 
Provided that no such order shall be mdde after the expiry of 

two years from the commencement of this j ~ c t .  
I 
I 

i 
1 



28. Transitional provisions.-Notwithstanding anything 
contained in this Act and the Statutes, the first Executive Council 
and the Academic Council shall be nominated by the Council and 
shall hold office for a term of three years : 

Provided that the Vice-Chancellors of the University of Kashmir 
and the University of Jammu shall be ex officio members of the 
Executive Council so nominated. 

SCHEDULE 

THE STATUTES OF THE UNIVERSITY 

In the statutes- 

1. Definition.-(a) "Act" means, The Baba Ghularn Shah 
Badshah University Act, 2002. 

(b) All words and expressions used hdrein and defined 
in the Act shall have the meanings respective$ assigned to them 
in the Act. 

2. Vice-Chancellor. -( 1 ) The Vice-Chancellor shall be 
appointed by the Chancellor from a panel of not less than four persons 
who shall be recommended by a Committee consisting of four 
members : 

Provided that, if the Chancellor does not approve any of the 
persons so recommended, he may call for fresh recommendations. 

(2) The Committee shall consist of- 

(i) a member to be nominated by the Chancellor who shall be 
the Chairman of the Committee ; - 

(ii) a member to be nominated by the University Grants 
Commission ; and 



I (iii) two members, not being connect4 with the University or 
any institution recognised by, 4r associated with the 
University, to be nominated by thb Executive Council. 

(3) The Vice-Chancellor shall be a whole time salaried officer 
of the University. I 

(4) The Vice-Chancellor shall hold odce  for a minimum t m  
of three years extendible upto five years from the date on which 
he enters upon his ofice and shall on the qxpiration of his term of 
ofice, be ineligible for appointment to thd office : 

Provided that the Vice-Chancellor shall wtwithstanding the 
expiration of his t e q  continue to hold his Oftice until his successor 
is appointed and enkrs upon his office. 

(5) The emoluments and terms and coditions of service of the 
Vice-Chancellor shall be as follows :- ! 

(i) There shall be paid to the vice-~drancellor such salary as 
is determined by the Chancelloq at the time of his 
appointment and he shall be entitled, :without payment of rent, 
to use a furnished residence ' throughout his term 
of office and no charge shall fall on the Vice- 
Chancellor personally in respect of b e  maintenance of such 
residence. 

I 

I I 
(ii) The Vice-Chancellor shall not be lentitled to the benefits 

of the University, Provident Fund or to any other 
allowance : I 

Provided that, where any employee of th4 University is appointed 
as Vice-Chancellor, he shall be allowed to c~ntinue to contribute to 
the Provident Fund and the contribution of ithe University shall be 
limited. to what he had been contributing ,immediately before his 
appointment as Vice-Chancellor. I 

(iii) The Vice-Chancellor shall be entitiled to Deamss Allowance 
and Travelling Allowance at such rqtes as may be fixed by 
the Chancellor. j 



(iv) The Vice-Chancellor shall be entitled to leave on full pay 
for one eleventh of the period spent by him on active service. 

(v) The Vice-Chancellor shall also be entitled, on medical 
grounds or otherwise than on medical grounds to leave 
without pay for a period not exceeding three months during 
the term of his ofice : 

Provided that such leave may be converted into leave on fir11 
pay to the extent to which he will be entitled to leave under sub- 
clause (iv). 

(vi) if the office of the Vice-Chancellor becomes vacant, the 
functions of office shall, until some person is appointed under 
clause (i) to the vacant office, be performed by such person 
as is designated by the Chancellor. 

3. Powers and &ties of Yice-Chancelloz-(I) The Vice- 
Chancellor shall have a general responsibility fbr maintain@ aad 
promoting efficiency and good order of the University. 

(2) ~t .ball-be the dutv o f t a d  v i - c ~ i ~ r  to thf tbo 
provisions of the Act, these Statutes, Ordinances and the Regulations 
are duly &sewed and the decisions taken by the authorities of the 
University are implemented. 

(3) The Vice-Chancellor shall have power to convene mabtings 
of the Executive Council and the Academic Council and shall pcl.fibnrr 
all such acts as may be necessary 9 cany o g  the provisbs of 
the Act, these Statutes and the Ordinances. 

(4) The Vice-Chancellor shall be entitled to be present at and 
to address any meeting of any authority or body or committee of 
the University and shall be entitled to vote thereat being deemed to 
be its Chairman by virtue of his office. 

(5) If, in the opinion of the Vice-Chancellor any emfgewy hs 
arisen which requires immediate adion to be taken, the 
Vice-Chancellor shall take such action as. he detms necasiq 
and shall report the same for approval at the next meeting to ,tfw 

\ 

\ -. 



1 1  

\ 

I 

" (  106) 

authority which, in the ordinary c q ~  e, d d  have dealt with 
the matter -: I - *  -, * r. *<  

Pmvided\hat, if the 'adgn by ilr VroCWullor is not 
approved by Wiq Authority concerned, . inay re@r the matter to i 
the Chasdior, whose decision thereon) shdl be final : 

Provided M e r  that, where any s a c h  taken by the Woe- 
ChanceUor kRects any person in the of the University, such 
person &dl be eatitled to prefer, days frum the date on 

Council. 
which he receives notice of such apped-to the Executive 

I 
I 

(6) The Woe-Cbdtt~ mpH e x i i s e  rusb aher pomn u 
may be prescribed by the 

4. Dean of School 
of Studies shall be appointed by the 

t h m  years &'he sW b elis 

Provided that,. 
Staditfs is vacant or ,when . . 
or f;sr+any other cause, unable. to 
the dtrtb lof the office s h a  be 
~ce-~han&llor may appoint fo! 

(2) The Dean shall 
be ~ s i b l e  for the 

.. P the School.' He s 
be pmcribed by the Ordinances, . 1 - 

(3) Tbe Dean shali have right o be present and to speak 
at any meeting. af a Board or Commi of $he School, as the 

thereof. 

L 
case may be, but not'the right to vote th4reat unless he' is a member 

' .  
I 

5. Registrar.--(I) The Registrar hall be appointed ,by the 
Executive Council and shall be a whole- ime salaried officer of the 
University. '*-- 

i 1 .  
I 
1 
I 

.. I 

i 

i 

r 



- 
(2) Waen t& offie of ;bc R q h m  i* nab or .when tbs , 

R+& is, by nsroa of i h a s  or -CC or fw any other cause, 
d k r t o  perbnn the duties ofhisseSioe, the duties of the offite . 
shan be p e r f d  by such persoa as the Vice-ellor may appoint 
for purpose. 

(3) Thc Registrar shall wt, by mason only of his being kretary 
of the Exacutive Council and the Academic Council, be dearred to 

. be a member of any of these authorities. 

(4) Thc "RGgimu &dl- 

(a) be the custodian of the tccords, the conraaon & ared . 
atberpropert ieso f theUni~ i tyas thcExccut i te  
CotiiwilshallcOrmnittohisdesgG; 

(b) cmiuct- the official of the l%cec&w 
~auacil+**~-~amcil; 

(c) supply to the Chtmdlot copies of the agenda of 
- meetiDgs of the authridies of the UniversiQy w soon as 

they are issued and the minutes of thc mbetiqes of the 
authorities ordinarily within a month of the holding of bre 
n#diqgs; 

(d)inanamgemy,whentheVico-Chagcellorirracrtokie 
t o a c t , c a U a ~ o f t h e ~ ~ ~ ~  
cud take. its dimtiom &r amyhg cm On work of the 
University ; 

-- * (6) is & *ip 

siiplt- \*\ 

~ p l ~ o r ~ b i s n p ~ ~ ~  
pu rpcQe ;U  

(f) pafonn such dher duties as may be spacifbb'in the 

I 

t 
i - - - .  

k-- 
" *"C* 



(B) (i) The 
action against the e m p l o e  belonging to the ministerial 
staff and to suspend t h y  pending inquiry to administer 
warnings to them or to3 impose on them the penalty 
of censure or the withholding of increment : 

Provided that no such penalty shall be imposed 
unless the person concerndd has been given a reasonable 
opporhnitylof showing cause against the action 
proposed to be taken ini regard to him. 

(ii) An appeal shall lie to thd \ice-Chancellor against any 
order of the Registrar imposing the penalty of thc 
withholding of incremefit. 

(iii) In a case where the inquiqy discloses this a punishment 
beyond the powers of the Registrar, is called for, the 
Registrar shall, upon co~clusion of the inquiry, make 
a report to the VicetChancellor alongwith his 
recommendations for Such action as the Vice- 
Chancellor deem fit : 

Provided that an appeal shall lie to the 
Executive Council agai st the order of the Vice- 
Chancellor imposing the !P enalty of dismissal. 

6. Finance Oflcer-(1) The ~inande Officer shall be appointed 
by the Executive Council and shall be 4 whole-time salaried officer 
of the University. j 

I 

(2) When the office of the Finance Oficer is vacant or 
when the Finance Officer is, by reas& of illness or absence 01 

for any other cause, unable to perform @e duties of his office, the 
duties of the ofice shall be performed t$y such person as the Vice- 
Chancellor may appoint for the purpose/. 

I 

(3) The Finance Officer shall- 
I 

(a) exercise general supervisdon over the funds of the 
University and shall advisb it as regards its financial 
policy ; and ' I 

i 
. 1 

I 

i 
i 
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(b) perform such other hnnsial bc t ions  as may be 
assigned to him by the Executive Council or as may 
be prescribed by the Statutes or the O r d i m e s  : 

Provided that the Fin- Officer shall not incur 
any expenditure or makc any investment e x d g  
Rs. 25000 without the previous a p p d  of the Via- 
Chancellor. 

(4) Subjcct to the Mmml of the Executive Council, the 
FinanLe Officer shall- 

(a) hold and manage the property and i i d d i n g  
trust lud enawed property for hrrtbcnng any- of tbc 
objects of the University. ; , 

/- 
/ 

(b) see that the limits fixed by the F' 
for recurrkg and non-recurring 
year are not exceeded and that all maneys ars 
expended on the purposes for which they are granted 
or allotted ; 

--(c) be responsible for the preparation of annual accounts 
and the b u d g m  the University for the next f i~l lc iPl  
year and for their presentation to the Executive 
Council ; - - 

(d) keep a constant watch on the state of the cash and 
bank balances and on the state of investments ; 

(e) watch the progress of cotistion of revenue, and advise 
on the methods of coleetion employed ; 

(f) have the accounts of the University regularly audited 
by an internal audit party ; 

(g) see that the registers of buildings, land, furniture and 
equipment are maintained upto date and that the stock 
checking is cmducted of equipment and dhsr mswnabk 
materials in all offices, rpcckl centres, specialisd 



labontoria, colleges and inqtutions maintained by the 
University ; i 

T I 
(h) call for explanation for unaulthorised expenditure and 

for other financial irregulariti* and suggest disciplinary 
action against the persofis * fault ; and 

I 

(i) call for from any office or 41ege or institution under 
the University any informati* or return that he may 
consider necessary to discharge his financial 
responsibilities . 

( 5 )  The receipt of the Finance oflicer br of the pnatlpnms 
duly authorised in this behalf by the ~x4ut ive Council for any 
money payable to the University lhDU ~ u $ c i e n t  discharge for the 
same. 

I 

7. Oflcem of the Universtty- (I)  'I$e following shall llro 
be the officers of the University, namely :+ 

i 
(a) Dean of Students, I 

(b) Chief Proctor, 

(c) Librarian, 

I 
(d) Controller of Examinations. 

I 

(2) (a) The Dean of Students sha l be appointed from 
amongst employees of the d niversity, who are or 
who h p  been teachers of t q  University, not below 
the rank of Reader, by the E utive Council on the 
rsco-im of the Vice ? Ch&&lor, the Dean 
shall be a whole time empl* of the University, 
shall hold ofice for a term of three years and shall 
be eligible for re-appointment. 

i 
(b) The persan who is appoinled as the Dean of 

Students shall continue to bold his lien on his 
substantive post. I I 

1 
I 

I 

-1 . . 
1 - 
! 
i 

, . 9f 

! 
I 

I 



(c) When the ofice of the Dean of Students is vacant 
or when the Dean of Studeats is, by reason of illness 
or absence or for arny other wde, unable to perf- 
the duties of his office, the duties of the office shall 
be perf- by sud as the Vice-Chancellor 
may appoint for & purpose. 

I (d) The duties and powers of the D a n  of Students shall 
be prescribed by the OrtWwxs. 

(3) (a) The Chief Proctor shail Be appointed by the Execu- 
tive Council on the d of the Vice- 
Chancellor and shall excteise such powers and 
perform such duties in respa3 of the maintenance 
of disci as may be assigned 
to him 

I (b) The Chid Prodor shall bdd office for a term of 
two years and o&all be w e  &r reg~~)htment.  

(4) (a) rite Librarian shall be appointed by the Executive 
Council and shall ba a whole time salaried officer 
of the Uaivcrsity ; 

'(b) The duties a d  powp;fl of tlre Librarian shall be 
regulM by -- 

8. Powers of the Exsclttive Ckwmil--@bjed to the provisions 
of the Act, these Statutes and the or&mee~, the Executive Couacil 
shall, in addition to any other powen vested in it, have the following 
pawers, ~t~ntctly :- 

(i) to appoint such Professors, Redh ,  Lecturers and 
other ,pattbrs of tlri W i n g  staff as may be 
neaessary, on the Vans of the Selection 
Commit~cies constitutad fix the purpose, and to 
provide for filling tempmy vacancies therein, 
provided that no appintmmt of the rank of Reader 
and akwe @tall be made without the prior approval 
of the CbanceIlor ; 



(ii) to fix the emoluments a 4  define the duties and 
conditions of service of Piofkssors, Readers, Lec- 
turers and other members ]of the teaching staff : 

Provided that no action 1 shall be taken by the 
Executive Council in resp&ct of the number, the 
qualifications and the @oluments of teachers 
otherwise than after donsideratio3 of the 
recommendations of the Adademic Council ; 

(iii) to create administrative, *erial timi other necessary 
posts and to make appointme* thereto ; 

(iv) a regukte and enforce disciibe among the members 
of the teachmg, administrativti and ministerial staff of 
the University in accordance w/th these Statutes and the 
Ordinances ; 

(v) to manage and regulate tl/e finance, accounts, 
investments, property, buhiness and all other 
administrative affairs of the qniversity and, fir that 
purpose, to appoint such agentq as it may think fit ; 

(vi) to accept on behalf of the univanity any trust, bequest, 
donation or transfer of any itrovable or immovable 
property a the University ; 4 

(vii) to provide the buildings, preznih, furniture, appamm 
and other means needed &r car$q  on tbe work of the 
University ; I 

(viii) to enter into, vary, carry out ahd cancel contracts on 
\ behaif of the University ; 

0x1 m entatah, adjudicate upon, and Ifit thinh fit, %m 
any grievances ofthe saiaried &cers9 the teaching staff 
and other employees of the U n i b i t y  who may for any 

\ reasons feel aggrieved : 
I 

Provided that, in matters ofdis$ipline aad pun&hmmt, 
where.the final power has be& vested in the Vice- 

* 
I 

8 i 
I 
1 



Chanceilor or any other officer of the Uni-, no 
appeal dull lie to the Executive Couhcil ; 

(x) to appoint exambSs and modarmn rad, if neccsmy, 
to remove them, and to fix their fees, emolum~~B and 
travelling and other allowanar after consulting the 
Academic Council ; 

(xi) mse*clamnnmsealfortheUni~tr~itJFmdpm~ 
forthecustodyanduseoftheseal; 

(A) to institute fellowships, scholarships, 
d s  and prizes ; 

(xa) m d e ~ u y ~ i t s ~ t o m p V i t o r ,  
theRcgrstratorsIlch~officerofthcUni~f~~ityor 
toaComr#i#eeappoi&dbyitasitmaydagn&. 

9. Academic Cowrcil- (1) The Academic Council shall co~sist of 
the Edlowing members, namely :- 

(i) The M-or ; 

(ii) The Deans of Schools of Studies ; 

C i i  m Dean of students ; 

(iv) TIM3 ClliefPmCm ; 

(v) The Librarian ; and 
B 

(vi) Suchmugber-ofothapgsonrasmaybe by* 
Executive Council out of brc insthations ~~ by or 
amne~&A with tbe University. 

(2) AllmembersoftheAcademicCauril.OmCr(Ira~~~ 
members shall hold of f ice  for a fern of two years. 

(3) Ten members of tho Auckmic Council shall form the 
quonnn. 



i 

( 114 
i 

10. Powers and duties of the Acad mic Council.-Subject to the 
provisions of the Act and these Statutes, Academic Council shall, in 

and bctions, namely- 

t 
addition to all other powers vested in it, ha4e the following powers, duties 

I 
! 

(i) to report on any matter referr4 to it by the Chancellor /or the 
Executive Council ; I 

1 

(i) to make proposals to the ixecutive Council for the 
establishment of Departments, colleges, institutions of higher 
learnjng, Special Centres, ~ p e c k s e d  Labqratories, Libraries 
and Museums ; i 

1 
(hi to formulate, n~odify or revise s+emes fbr the organisation of, 

and assignment of subjects to ~ h o o I s  of Studies ; 

(iv) to co&ider proposals submitted by the Schools of Studies ; I 
(v) to promote research within the !university and to requisition 

from time to time reports on su h research ; r 
(vi) to make recommendations to the Executive Council with regard 

to the creation and abolitiod of teaching posts and the 
emoluments and duties attach4 thereto ; 

(vii) to remgnise diplomas and d e g h  of other Universities and 
institutions and to determine theit diplomas and degrees of Shri 
Mata Vaishno Devi University ;! 

i 

(viii) to appoint Committees for admiQion to University ; 
I 

to publish lists of prescribed or ifecommended text books and 
ublish the syllabi of prescribkd courses of study ; 

I 
make such arrangements for tye instruction and examination 

of persons, not being members ;of the University as may be 
necessary ; I 

o recommend tb the ~ x e c u t i i  Council draft Ordinances 
rding emminations of the 'versify and the conditions on 

which student should be admi 3 to such examhtkms ; 

i 
I 

1 
I 

i 

j 



(xii) to make r-tions to the Executive Council in regard 
to the appo&meat of examiners and, if necessary, their removal 
and the fixation of their fm, emoluments and travelling and 
other expenses ; 

(xiii) to make arrangements for the d u c t  of examinations and to 
fix dates for holdmg them ; 

I (xiv) to declare the results of various University Examinations, or to 
appoint committees or officers to do so ; 

I (XV) to make recommendations for the conferment of honorary 
degrees to confer or grant degrees, academic distinctions, 
honours, diplomas7 licences7title and marks of honour ; 

(xvi) to make proposals to the Executive Council for the institution 
of fillowships, scholarships, studentships, medals and prizes 
andtoawardthesame; 

(xvii) to perform, in relation to academic matters, all such duties 
and to do and acts as may be necessary for the proper carryirls 
out of the provisions of the Act, these Statutes and the 
orclimuas ; 

\ 
\ 

(xviii) to fo the tbeltb and welfiue of stwlents a d  to wnstibute 
a Council of Students A f l M  ~~ of such number of 
t c a e h e n a o d ~ t s a s r n a y b e p r e s c r i b e d b y t h e 0 ~  
to advise the Academic Council on ma#cts rclaiing to tbe 
welfare of students of the University. 

11. lihe Academic Advisory Committee.-(I) The members and 
the Chairman of the Academic Advisory Committee shall be appourtbd by 
the Chancellor and shall hold office for such period as he may determine. 

(2) The Academic Advisory Committee, shall,.in adcWn to all other 
powers vested in it by the Act have the right to advise the Execui;~, 
and the Academic Council on any academic matter. 

12. &hoofs of Studies. -( I) The 6niversity shall have such 
schools of studies as may be specified in the Ordinances. 



(2) (a) Every S c M  
School) shall consist of sdch Deparhmnts as may be 
assigned to it by the OrdinGK.Rs ; 

such a h 1  consist ofme following manber~, 
namely- i 

(i) teachers of the ~ d n t  ; 

(ii) persons appointed toiconduct research in the 
Dep-t ; 

(m) Honorary  professors^ if any, attached to the 
Dep-t ; I 

(iv) such other persons as! may be members of the 
Department in acco-ce with the provisions of 
the Ordinances. 

(c) Each Department shall hdve a Head who may be a 
Pmfkssor or, if there is np Professor, a Reader and 
whose duties and finctiaa/ shall be prescribed by the 
Ordinances : a 

I 

Provided that if there aa more Professors or, as the 
case may be, Readers than /me in any Department, the 
Executive Council shall appbint one of them as the Head 
of the -t. j 

I 

(3) Evay Sobml shall have a Boud hsisting of the foilowing 
< manbers,namely:- I 

(i) The Dean of the School ; 
I 

(ii) The Heads of the Departmentsi in the School ; 

(iii) The Profkssors in the. Departments in the School ; 

(iv) One Reader and om Lecturer, by rotation according to 
do r i t y ,  from each ~ tpa r tmd  in the School ; 

1 

(v) Five members nominatal by Academic Council for 

j School or in any dlied b 
T their special knowledge in .any subject assigned to the 

kn0-e ; 

1 

i 
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(vi) Such other membem, but not e x d g  five, as may be 
specified in the Ordinance. 

(4) All members of a Board other than ex officio members shall 
hold for a term of three years and &dl be eligible for 
reappointment. The fust term of members shall oommcns from such 
date as may be notified by the University. 

(5) Every Board shall have such poarrn and shall @om such 
duties as may be prescribed by the University. 

(6) The d u c t  of the meetings of a Board imd the quorum 
required shall be prescribed by the Ordinamxs. 

13. Finunce Commif?ee.-(1) The Finance Committee shall 
consist of the following members, namely :- 

(i) the Vice-chancellor ; 

(ii) three prsons, nominated by the Chancellor ; 

(iii) three persons, who are not employees of the University 
or of any rcoognired institution nominated by the Executive 
Council. 

(2) The Fiosnce Officer shall be the Secretary of the Finaoce 
Committee. 

(3) Three members of the F i  Committee shall form the 
q-. 

(4) All members of the Finance COmMittee other than ex oficio 
members, shall hold office for a term of three years. 

(5) The Vice-Chstncellor &all preside at the meetings of the 
Finance Committee. 

(6) The Finance Committee shall meet at least twice every year 
to examine accounts and rorutinirc propowls for expendim 



(7) The annual accounts and findcia1 estimates of the 
University prepared by the Finance Off~cer /shall be laid before the 
Finance Committee for consideration and bmments and thereafter 
submitted to the Chancellor through the Execu/tive Council for approml 
with or without amendments. i 

14. Committees.-The Executive ~ohncil  or the Academic 
Council may appoint Boards or committeed consisting of members 
of the authority making such appointment d of such other persons 
(if any) as that authority in each case may hink fit ; and any such "I 
Board or Committee may deal with any subjqct assigned to it subject 
to subsequent confirmation by the authorid which appointed it. 

15. Elected Chairman to preside whek no provision is made 
in the Statutes.--Where, by the Statutes pr the Ordinances, no 
provision is made for a Chairman to presidd over a meeting of any 
University Authority Council, Trust or Cdmmittee, or when the 
Chairman so provided for is absent, the meqbers present shall elm 
one among themselves to preside at the mceting. 

16. Resignation.-(1) Any member other than an ex offcio 
member of the Executive Council, the Acade 'ic Council or any other 
authority of the University or Committee ay resign by a letter 
addressed to the Registrar and the resignati 3 n shall take effect as 
soon as letter is received by the Registrar., 

(2) Any officer of the University (whethdr salaried or otherwise) 
may resign his office by a letter addressed: to the Registrar : 

I 

Provided that such resignation shall take /effect only on the date 
from which the same is accepted by the Aut$ority competent to fill 
the vacancy. 

I 
17. Disqualifications.-(I) A person sYall ! 'isqualified for 

being chosen as and for being a member of ?any ~f the authorities 
of the University- i 

(a) if he is of unsound mind or is $ deaf-mute ; 
I 

(b) if he is an undischarged insolvent ; 
! 



(c) if he has been convicted by a Court of Law of an offence 
involving moral turpitude and sentenced in respect thereof 
to imprisonment for not less than six months. 

(2) If any questi~n arises as to whether a person is or had beem 
subjected to any of the disqualifications mentioned in sub-section (I), 
the question shall be referred for the decision of the Chancellor and 
his decision shall be final, and no suit or other proceeding shall lie 
in any Court of Law against such decision. 

18. Honorary de, nee$.--Any proposal for the conferment of 
honorary degrees shall be made by the Academic Councit to the 
Executive Council, and the proposal, if accepted by the Executive 
Council, shall require the assent of  the Chancellor before confirmation. 

19. Withdrawal of degrc~s ere.--The Academic Council 
may, by a special resolution passed by a majority of not less 
than two-thirds of the members present and voting, withdmw any 
degree or academic distinction conferred on, or any certificate or 
diploma granted to, any person by the Universitgr for good and 
sufficient cause : 

Provided that no such resolution shall be passed until, a notice 
in writing has been given to that person calling upon hirn to show 
cause within such time as may be specified in the notice why such 
resolution should not be passed and until his objections, if any, and 
any evidence he may produce in support of them have been considered 
by the Academic Council. 

20. University$ Teachers.-(I) Teachers of the University 
shall be of two classes, namely- 

(i) Appointed teachers of the University ; 

(ii) Recognised teachen of the University ; 

(2) Appointed teachers of the University shall be either- 

(a) employees of the UniwrsiQ as Professors, Readers and 
Lecturers or otherwise of the University ; or 



(b) persons appointed by the 1 Chancellor as Honorary 
Professors, Emeritus ~rofessob, Readers or Lecturers or 
otherwise as teachers of the/ University. 

(3) Recognised teachers of the Univ+rsity shali be the members 
of the staf'f of a mcognised institution; other than an institution 
maintained by the University : i 

~rovhed  that no such member of t& staR shall be clcamd to 
be a recognised teacher unless he is rehgnised by the Executive 
Council as a Professor, Reader or in any pther capacity as a teacher 
of the University. 

(4) The qualifications of recognised ;teachers of the University 
shall be such as may be prescribed by 'the Ordinances. 

(5) AH applications for the noog&ion of the teachers of 
the University shall be made in. such a' manner as may be laid 
down by the Regulations made by the Exec$ive Council in that behalf. 

(6) The period of recognition of a tebcher of the University as 
Professor or Reader shall be determined by Ordinances made in that 
behalf. A person in the service of a remised institution other than 
an institution maintained by the university; recognised as a teacher 
of the University otherwise than as a drofessor or Reader shall 
continue to be recognised so long as he' is in the service of the 
institution. 

, 

(7) The Academic Council may, by ai special resolutjon passe$ 
by a majority of not less than two-thirds' of the members present 
and voting, withdraw recognition from teacher : 

Provided that no such resolution shalg be passed until a notice 
in writing has been given to that person qalling upon him to show 
cause within such time as may be spe@ifi& in the notice why such 
resolution should not be passed and until Yis objections, if any, and 
any evidence he may produce in suppdrt of them, have been 
considered by the Academic Council. 

(8) A person aggrieved by an order of withdrawal under clause 
(7) may, within three months from the co4unication to him of such 

I 
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order, appeal to the Executive Council who m y  pus such orders 
thereon as it thinks fit. 

(9) No person dull be appointed or rsooepissd u a teacher 
of the University exapt o. the -tion of a Selccfim 
Coonmi#ee constituted for the purp~se. 

21. Selection Committee.-(1) There shall be Selection 
$hnmittees for making reoommendatians to the Executive Coukil 
for appointmctlt to the posts of Professor, Reader, Lecturer, Regis?, 
Finance Officer and Librarian. 

(2) Every Selection Committee shall consist of the Wce- 
Chancellor who shall be the Chairman thereof, and a person nominated 
by the Chamellor and, in addition, the Selection Committee for making 
&mmmdatiom f a  appointment to a post specified in column 1 of 
the Table below shall have as its members the persons specified in 
corr-g entry in column 2 of the said Table. 

TABLE 

___I___________-____-__--------------_- 

1 2 
_ _ I - _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ - - & - - - - - - - - -  

Professor (i) The Head of the Department concerned 
if he is a Professor ; 

(ii) Three persons not ~0~ec t e .d  wiih the 
University, or any other University of 
the Sfate nominated by the Exccutivt 
Council, out of a panel of narrpes -- by the Academic Council 
fbr their special b l e d g e  ofor b r c s t  
in the subject with which the Professor 
will be concerned. 

Reader* Lecturer (i) TheHHesdof~Dep8rtxncntmaanod. 

(ii) Two psnom a* oarmatcd with tbc \ 

University* or any other Univsrsity d 



the S& nominated by the Executive 
Council, out of a panel of names 
recommpded by the Acad imic Council 
fbr their special knowledge of or interest 
in the subject with which the Reader 
or Lecturer will be concerned. 

Registrar, Finance Officer Three members of the Executive 
Council ,nominated by it. 

Librarian Three p&rsons not w&td with the 
University, or any other University of 
the StaW who have special knowledge 
ofthe sdject of Library Science to be 
nominate$ by the Executive Council. 

(3) The recommendations of the :selection Committee will be 
subject to the regulations issued by the bniversity Grants Commission 
from time to time with regard to appointment and promotion of 
Professors, Readers, Lecturers and +dministrative posts of the 
University. 

(4) The procedure to be followed by a Selection Committee in 
making mamnendatio~ shall be laid' down in the Ordinances. 

(5) If the Executive Council is unable to accept any 
nammemkion made by the Seleetioa'Committee, it may remit the 
same to the Selection Cpmmittee for' recornideration and if the 
difference is not resolved, the Executive Council shall record its 
remom d submit the case to the Chancellor. 

(6) The cunstitution of the SeIection Committee fbr the purpose 
of recognising teachers shall be provided for by the Odimces. 

22. Special mode of appoint*errf etc.-Notwithstanding 
anything contained in Statute 23, the &ecutive Councii niay invite 
a person of high academic distinction add professiona1 attaimnept to 
accept a post of Professor or Reader ih tbe University, as the case 
may be, on such terms and &ria as it d& fit, and on the 
person agreeing to do so, appoint him )to the post. 



23. Condftions of service of oflcers ere..--(1) Every 
teacher a d  salaried officer and such other employees as are 
mentioned in the statutes shall be appointed under a written contrac!. 
which shall be lodged with .the University, and a copy thereof shall 
be hrnished to the officer 6r 'teachet or empttyx concerned, 

(2) Any dispute arising out of a contract between the University 
and those mentioned in clause (i) shall at the request of thc teacher 
or officer or employee concerned, or at the instance of the University 
be re&rred to a Tribunal of Arbitration cotmisting on one member 
appointed by the Executive Council, one member nominated by the 
officer or teacher concerned and an umpire appointed by the 
Chancellor, and the decision of the Tribunal shall be final. pe 

I 24. Removal of Teachers.-(I) Where there is an allegation 
of misconduct against a teacher, the Vice-Chancellor may, if he thinks 
fit by order in writing, place the teacher under suspemion and shall 
forthwith report to the Executive Council the circumstances in which 
the order was made : 

I Provided that the Executive Council may, if it is of the opinion 
that the circumstzpces of the case do not warrant the suspension 
of the teacher, revoke that order. 

(2) Notwithstanding anything contained in the terms of his 
contract of service or of his appointment, the Executive Council shall 
be entitled to remove a teacher on the g r o d  of misconduct. 

(3) Save as aforesaid, the Executive Council shall w t  be entitled 
to remove a teacher except for a good cause and. after giving thne 
months' notice in writing or payment of three molltbs' s t b y  in lieu 
of natioe: ' 

(4) No teacher shall be mnoved under clause (2) or under 
clause (3) until he has been given a reasonable opportunity of shawtrg 
cause against the action proposed to be taken in regard to him. 

(5) The removal of a teacher shall require a two-thirds majority 
of the members of the Executive Council pasent and voting. 

/ 
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(6) The removal of a teacher s h 4  take e&d fmn the date 
on which the order of removal is m& : 

i 

Provided that where a teacher is uhder suspension at the time 
of his removal, the removal &I take kffect on the date on which 
he was placed under suspension. 

(7) Notwithstanding anythmg con $med h tbx statutes, 6. 
teacher shall be entitled to resign by gi ,iqg three months' notice in 
writing to the Executive Council. 

25. of employees other !than a teachex-(1) Not- 
withstanding anything contained in the tenhs of his contract of service 
or of his appointment, an employee of University, other than a 
teacher, may be removed by the Autho~ty which is competent to 
appoint the employee- I 

(a) if he is of unsound mind or is a deaf-mute ; 

(b) if he is an undischarged insolqent ; 

(c) if he has been convicted by a &urt of law of any off- 
involving moral turpitude and sbntenced in respect thereof 
to imprisonment for not less qan six months ; 

(d) if he is otherwise guilty of mibconduct : 

Provided that no officer of the Unive*ity shall be removed from 
his office unless a resolution to that effect, /is passed by the Executive 
Council by a majority of two-thirds of its mmbers present and voting. 

1 

(2) No such employee shall be remow under clause (1) unt-l 
he has been given a reasonable opportunit.$ of showing cause against 
the action proposed to be taken in regad to him. 

(3) Where the removal of such employee is for a reason 
other than specified in sub-clause (c) or st/&-clause (d) of clause ( I ) ,  
he shall be given three months' notice in writing or paid three months' 
salary in lieu of notice. , 



(4) Notwithstanding anything contained in these Statutes, an 
employee of the University, not being a teacher shall be entitled to 
resign- 

I (i) in the case of permanent employee, only after giving three 
mods '  notice in writing to the appointing authority or 
paying to the University three months' salary in lieu 
thereof ; 

I (ii) in an:l other case, only after giving one month's notice in 
writing to the appointing authority or paying to the Uni- 
versity one month's salary in lieu thereof. 

26. Maintenance of discipline among students of the 
University.-(1) All powers relating to discipline and disciplinary 
action in ad la ti on to students shall vest in the Vice-Chancellor. 

I (2) The Vice-Chancellor may delegate all or such of his powers 
as he deems proper to the Chief Proctor and to such other persons 
as he may kpecify in this behalf. 

(3) Without prejudice to the generality of his powers relating 
to the maintenance of discipline and taking such action in the interest 
of maintaining discipline as may seem to him appropriate, the Vice- 
Chancellor may in the exercise of his powers aforesaid, order or direct 
Shat any student or students be expelled from any college or institution 
maintained by the University, Department, Special Centre or Spccialised 
Lakmtory, or b~ ,fined a sum of rupees (that may be specified), 
or be debarred'fmm taking an examination or examinations for oate 
or more years or that the results of student or students concerned 
in the examination or examinations in which he has or they have 
appeared be czulcelled. 

(4) The Principals or, as the case may be, the Heads of the 
Colleges, Institutions, Departments, Special Centres or Specialisxi 
Laboratories shall have the authority to exercise all such disciplinary 
powers over the students in their respective Colleges, Institutions, 
Departments, Special Centres or Specialid Laboratories as r n p  be 
necessary for the proper conduct of such Ccrileges, Institutions. 
Departments, Special Centres or Specialised Laboratories. 



I 

( 5 )  Without prejudice to 
the Chief Proctor as aforesaid, detailed rules 4f discipline and proper 
conduct shall be fiamed. The Principals, or & the case may be, the 
Heads of the Colleges, Institutions, Departmeets, Special Centres or 
Specialised Laboratories may frame such supplementary rules as they 
deem necessary for the aforesaid purpose. Eve* student shall provide 
himself with a copy of these rules.* 

27. Membership of Students 0rganisatfon.-The membership 
of any Students Organisation shall be voluntp-y. 

28. 0rdimnces.-Subject to the provi$ions of the Act and 
these Statutes, the Ordinances may provide for all or any of the 
following matters, namely :- 

(a) the fee. to be charged for courses of btudy in the University 
and for admission to the examidations, Degrees and 
Diplomas of the University ; 

(b) the conditions of award of fello~ships, scholarships, 
studentships, exhibitions, medals and prizes ; 

(c) the conduct of examination, includiqg the terms of office 
and manner of appointment and duties of examining 
bodies, examiners and moderators ; 

(d) the maintenance of discipline among the students of the 
University ; I 

I 

(e) the conditions of residence of students at the 
University ; I 

( f )  the special arrangements, if any, which may be made for 
the residence, discipline and teaching of women 
students and the prescribing for of special courses 
of study ; 

(g) the giving of moral instructions ; 

(h) the numbers, qualifications, em01 and the terms and 
conditions of service of the the University ; 

I 

i 
i 
I 
I 



(i) the management of Colleges, Institutions, Special 
Centres and Specialid Laboratories mahbned by the 
University ; 

0) Supervision and inlpectiw of Colleges, Recog&d 
In r t i ons ,  Special Centres and Spkialisedcdratories ; 

O All other matters which by the Act or these Statutes are 
to be or may be provided for by the Ordhmes. 

29. O n i i ~ n c e s  how mdg-41) The first Or- rhdl bc 
made by the Vice-Chancellor wiw-tk previow apprud of the 
Chancellor. 

(2) The said Ordinances may be d e d ,  repealed or added 
to at any time by the Executive W i l  providcd that- 

- (a) no Ordinance shall be made a8lcOting the mditicar of 
residence or disciplime of students, except afW cunsultah~ 
with the Academic Council ; 

(b) No Ordinance sMI be made- 

(i) ,)- the admission or enrolment of students a pre- 
raibingaaminatiautobencogDusdascpuivalmttothe 
University e x a r n ~ ,  or 

(ii) affecting the codtiom, modc of appobitmd or duties of 
examiners or the conduct or standad of exadxdion or 
any course of study, unless a drift of such Oldinsaa has 
been proposed by the Acadedc Comwil. 

(3) The Executive Council shall not have power to a d  any 
dnR pmpmed by the Academic Council under clause (2) but may 
reject the proposal or return the draft to the Academic Council for 
reoo~~~i&ation, either in whole or in part, together with any 

which the Executive Council may suggest. 

(4) Where the Executive Coullcil has r e j d  the dnR of an 
proposed by the Ac c\Cowik the Academic Council 
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may, within two months of the date of such r 'ection, appeal to Council 
and the Council may, by order, direct that, ": the proposed Ordinance 
shall be laid before the next meeting of tH,e Executive Council fbr 
its approval and that pending such approval,/ it shall have effect from 
such date as may be specified in the or&. 

(5) All Ordinances made by the Exekutive Council shall be 
submitted as soon as may be to the Counbil for approval. 

i 
30. Regulations.-(1) The authorities 1 of the University may 

make Regulations consistent with this Aci, the Statutes and the 
Ordinances- 

I 

(a) laying down the procedure to 'be  observed at their 
meetings and the number of members required to fonn a 
quorum ; I 

I 

(b) providing for all matters which by )this Act, these Statutes 
or the Ordinances a n  to be pres4ribed by Regulations ; 

(c) pmviding for all other matters bolelo concerning such 
authorities or committees appoin by them and not 
provided for by this Act, these Sta t? tes or the Ordinances. 

i 
(2) Every authority of the University $haill make Regulations 

providing for the giving of notice to the mer@bers of such authority 
of the dates of meetings and of the busine$s to be considered at 
meetings and fbr the keeping of a rewrd \of the proceedings of 
meetings. 

I 
(3) The Executive Council may direct the amendment, in such 

manner as it may specie, of any regulations &e under this Statate 
or the annulment of any such Regulation. i 

i 


